
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 	HYDERABAD BENCH 
MT HYDERABAD 

GA 231/91. 	 Date of Urder:4-4-91. 

\Ienkatanna Kondanna 	
... .Applicant 

Vs. 

The General Manager, 
South Central Railway, 
Secunderabad. 

Divisional Railway Manager 
South Central Railway 
Secunderabad. 

(MG), 

... .Respord ants 

Counsel for the Applicant 	Shri S.Lakshma Reddy 

Counsel for the Respondents 	Shri D.Gopal Rao, SC for Rlys 

CORAM: 

THE HON'BLE SHRI B.N.JAYASIMHA : UICECHAIRMAN 

THE HON'BLE $IRI J.NARMSIMHA MURTHY 	MEMBER (j) 

(Order of the Division 8ench delivered by 
Hontble Shri B.N.Jayasimha, Vice—Chairman) 

TIi applicant is a Goods Guard working under 

the control of the Divisional Raflu.ey Manager, (MG) 

South Central Railway, Secunderabad. He has filed this 

application Oggrieved by the orders issued by the Divisional 

Railway [ianaer, (MG), South Central Railway, Secunderabad 

in his lette* No.YP/536/P.11/3/Signallers dated 8-3-91 

1 ' 
reverting t4-.ffi.a-nt from the post of Goods Guard in 

the scale of pay Rs.1200-2040 to the Junior Signaller in 

the scale of Ra.975-1540. The applicant states that he 

belongs to St community and he was initially appointed as OL 

Pointsman at Dronachalam. He was promoted as Junior 

'[I 
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Signaller on 1-5-1979 and subsequently as Senior Signaller 

by an order dated 30-8-1988 with retrospective effect 

from 64-6e. He has also bEen paid the arrears due to 

him. Respondents published seniority list dated 2 1-.9.8 B 

of Senior Signellars.'. Gonse.queht on:duction in number 

of posts, reSpondents called for options on 24-5-88 for 

opting to the posts of Commercial Clerks, T.T.E./T.C.S., 

T.W.Cs. Gu&rds and A.S.MSo inview ofurrender of posts in 

Signalling Cadre. The applicant exercisethis option to 

work atGuardand he was sent for training from 23-11-89 

to 17-1-90 and having passed the same he was posted to 

v,ork as 	Goods Guard by an order dt.9-10-90. But the 

Respondents without any notice to the applicant issued 

an order reverting him from the post of Goods Guard to the 

post of Junior Signaller and he ,questioned the same in 

OR 953/90. The O.A. was allowed on the ground that the 

order was issued in violation of principles of natural 

justice. He was issued a show cause notice in proceed-

ings dated 7-1-1991 against the proposed reversion and the 

applicant submitted his explanation dt.16-2-1991. The 

Respondents thereafter passed impugned order dt.8-3-91 

Goods 
reverting him from the post of/Guard to that of Junior 

Signaller. It is this order that the applicant questions 

in the present application. 

2. 	The respondents in their counter stat 

contd. . . . .3.. 
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To 
The General Manager, S.C.Railway, ecunder 

The Divisional Railway Manager (MG) 
b.C.pailway, Secunderabad. 

One copy to Mr.s.Lakshrna Reddy, Advocate Ci 

One copy to Mr.LhGopal Rao sC for Rlys, CM 

S. One copy to Hon'ble Nr.J.Narasimha Murty, 

6. One sparecopy. 

pvfll 
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hat the order of reversion is proper, but also state that 

applicant has an.alternative remedy'by way of submiting an 

appeal against the impugned order and the applicant without 

availing of that remedy has rushed to the Court. 

we have heard Shri S.Lakshma Reddy, learned 

counsel for the applicant and Shri O.Gopal Rao, learned 

standing counsel for the Respondents, Railways. Shri 

Gopal Rao contends that the application is prematute as 

against the order of reversion, the applicant has an al—

ternative remedy of preferting an appeal, which he has not 

availed himself. Shr'\. Lakshma Reddy on the other hand 

contends that as the appellate authority has no power 

to suspend the order of reuanion,nthe applicant had no 

optionbut to approach the Tribunal. On a consideration of 

these submiLsions, we are of the veiw that the applicant 

should exhaust the remedy available to him and the qpplica—

tion ii premature. However, we direct that the applicant 

will be permitted to prefer an appeal within 15 days from 

the date of receipt of this order and the same shall be 

disposed—of by the Respondents expedetiously. Until the 

disposal of the appeal, the applicant shall be continued 

as Goods Guard. Application is disposed—of with the above 

diredtion and there will be no order as t costs. 

(B .N. JA VAS IMIIA) 	(a. N .MUR THY) 
Vice—Chairman 	 Member (j) 

Dated: 4th April, 1991. 

PFA 	 avl/ 	

• Oitted in Open Cot 	
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TYPED BY 	 cO14Ap-%41 */1  
a;EckD ai 	fl\ \APPROVIPY rr4 

IN THE CENiR-.L ADMINISTRAE -frRI3UNA4 
HriJwAaD 2ECE]3AD 	& 

THE J-{ON'SL NR.B.N,JAYASINHA: V.C. 
AND 

THE HON'BLE MR.t.3URYA O: M(J) 
AND 

THE HON'rBL MR.J.NkRASINi1A MURTHY:M(J), 
AND 	 H: 

THE HON'23LE ra.B 	ecaNIANM(A) 

DATED: U 	L-1991. 

ORDE-R/ JUDGMENT. 

M.J4;9)C/ Coii.NO. 

.ln 
± 	—WrP rNor—S 

O.A.No 

Adnjjjted ai Lterim direct ions 
issuth 

Ai1Jwcd 
J 

Discsed of with direction. 

Di siii is 

Disrnis4ed as withdrawn. 

Dism:Ls/3ed for default. 

M.A. O4dered/ReJ ected. 
No orer as to costs. 

DESPATCH 

1 cAPKISS 

EYDERAMO BENCH. 
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